
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No:2..s-\\~- /RG/LP Dated: ~-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Ms. Anj urn Farooz 
D/0 Farooz Ahmad Khan 
RIO Meemender, Tebsil & District Shopian-192303 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JJ(-1162-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
~~"'""" . 

No:S~~:~~ir'0RG!LP Dated:QR_-11-2:::i@;A:Ci~~) 
Copy forwarded to the: - &\ 
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Anjum Farooz, Advocate , 

...... for information and necessary action. \ . . ~ 

r>· ~ . rtrx~str~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) • 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No: '2-.S~ /RG/LP Dated: ¢11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Mr. Abdul Hadi Bhat 
S/0 Ghulam Hassan Bhat 
RIO H.No.3, New Colony, Aliyal Pora I Batapora, Tehsil & District Shopian 

2 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CJD. His/her name has been entered under serial 

No. JJ(-1163-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order \ ~ . 
·~~ 

~~istrar (A~ministration) 

. No?goL?s:~'-':tj,l !RGILP Daterl:~-11-2023 @Y JV ~ ~ 
Copy forwarded to the: - ""'\ 
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Shopian. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Abdul Hadi Bhat, Advocate 

. ..... for information and necessary action. 
' (A/\ _.vJ~ __ ~ 

~· -" 

(iCJ:;;tisC~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No: )Sy £ /RG/LP Dated:C~ -11-2023 . --

It is hereby notified that vide High Court Order Dated 01.11.2023 

Mr. Abrar Rashid Pir 
S/0 Abdul Rashid Pir 
RIO Peer Mohalla Gulgam, Tehsil & District Kupwara-193222 

3 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her ·Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No. JJ(-1164-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
. ' 

sought before the date of expiry unless the absolute/final enrolln:-aent as an 

Advocate is ordered there before. 

By Order 

-
No.~ 

--.!:...=-=__....:::~ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High ~ourt of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abrar Rashid Pir, Advocate 

...... for information and necessary action. \ \ 

~cr/'~ 
~lstrJ7i~~~~ 
~ ~~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON ---. . 

No:_2.S' lt b /RG/LP Dated:~-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Mr. Amit Kumar 
S/0 Prem Lal 
RiO Ranjitpur (Nand pur), Tehsil Arnia, District Jammu 

4 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No. JJ(-1165-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. . . 

By Order ~-~¥3-:-
Registrar (A1ministration) 

Nof'r?o/~6--z !RG/LP Dated:Cl$::.·11-2023 @;;~ ~) 
Copy forwarded to the: - ~ 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India; New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Amit Kumar, Advocate 

.. .... for information and necessary action. 



HIGH COURT OF JAMl\1U & KASHMIR AND LADAiffiAT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 
. . . . 

No: 2.s-lf l /RG/L-P Dated: ~ "11 "2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Ms. Bisma Jan 
D/0 Mohammad Yousuf Kera 
RIO Gander Pora1Tehsil Eidgah,District Srinagar-190002 

5 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No. JJ(-1! ~6-2_023 in the roll of Advocate maintained by this Registry. 

The . re~ewalfext~nsion. of pr()~isi()~a.l li~e!l~~l~_nrollm~r:tt must be 

sought bef<?re. th~ d_ate of ~XJ?~ry u~les~ t~e ?bS()I_u~e/fin_al. e_nrol_lm~.nt ~s an 

Advocate is ordered there before. 

' 
By Order ~R .. ~(j. . . t~t . ..rJ)~ 

egtstrar mmts ra ton 

No: ::;o?;,a&_-f!/JRG/LP Dated:~11-2023~ v~~ 
Copy forwarded to the: " 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5; CPC e-Courts, High Court· of J&K and Ladakh, Jammu for uploading on 

the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 6. 
and also keeping record of the same. 

7. Ms. Bisma Jan, Advocate 
.. .... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAiffi AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON . . 

No: lS 4& /RG/LP Dated:~-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Mr. Burhan Roomi 
S/0 Mohd Rafi Misgar 
RIO Mohalla Bati, near Astan Masjid, Tehsil & District Doda 

6 

has been admitted and enrolled as an Advocqte on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No. J/(-1167-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisio_nal licence/enrollment must be 

sought before the date of expiry unless the absolutelfi~al enrollment as an 

Advocate is ordered there before. 
, 

,.-,. ~eN';:::.:---By Order 

. Regis~:2fdmin:tr~tion) 

No:9:2:,f:r;-)_)_ /RG/LP Dated:~-11-2023~./v ~ ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhadrrwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Doda. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Burhan Roomi, Advocate 

.. .... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

. * * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON . .. . ~ 

No:)j .... Cj ~ . /RG/LP Dated: ~-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Ms. ·Bakhtiyar Ashraf 
D/0 Mohd Ashraf Khan day 
RIO D~now Bogund1Tehsil QaimohjDistrict Kulgam 

7 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/Ll.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No. JJ(-1168-2023 in the roll of Advocate maintained by this Registry. 

Jhe_ r~newal_lextensio~. o"f provisi<?,n?tl licence/e~roll_m_en~ must be 

sought before the date of expiry unless the absolute/final enrollment as an . . . . - . . . . .. ... . . . . . . . . . . . . . -

Advocate is ordered there before. . . . 

Sy Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, I<ulgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Bakhtiyar Ashraf, Advocate 

...... for information and necessary action. ~ , ~ 

,.,-J • . C;J-~ 

~s~~it~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

. * * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:)S"SD- /RG/LP Dated: ~-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Mr. Faizan Sideeq 
S/0 Mohammad Sideeq Magray 

8 

RIO Nawagabra, Magray Mohalla, (Jamia Mohalla), Tehsil Karnah, District 
Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kash~ir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No. JK-1169-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/~i·nal enrollment as an 

Advocate is ordered there before. 

By Order 
,..,..., . 
Regisv ·ministration) 

IRG!LP Dated:f1&_·11-2023 / v / ~ ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of ~ 

Government Gazette. J 
4. 
5. 

6. 

7. 

President, District Bar Association, Kupwara. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Faizan Sideeq, Advocate 

. ..... for information and necessary action . 

. . ..... ·. 



HIGH COURT OF· JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

) 
PROVISIONAL 

ENROLLMENT 

N 0 T I F I C A T I ON 

No~~S/ ~ /RG/LP Dated: ~-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Mr. Faid Ahmad Khan 
S/0 Javaid Ahmad Khan 
RiO Ranbir Pora, Khan ~ohalla1Tehsil Mattan1District Anantnag 

9 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JJ(-)170-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extensio~ of provisional licen~e/~r:'r~l~ment_ !TI~st be 

sought before the date of expiry unless the absolute/final enrollment as an 
. . . . . . . . . . . . - . . .. - . . ... . . ... . . . .. .. . . . .. 

Advocate is ordered there before. . .. . . . .. 

By Order 

No: .(D3 Y 1-Y tl. IRGILP Dated: c:£::_-11-2023 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Anantnag. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Faid Ahmad Khan, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAiffi AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** . 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No:~l... /RG/LP Dated:t!j_-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Mr. Fayaz Ahmad Khan day 
S/0 Mohmad Jamal 
RIO Uranhall, Tehsil & District Anantnag 

10 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JJ(-1171-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order r~·~D-1'~ 
RegiVJ::"~") 

No: Sb?>lt9-.q !RG!LP Dated:d_,q.-11-2023 - iL ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Anantnag. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Fayaz Ahmad Khanday, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: )..~S3f4J)J/RG/LP Dated: ~-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

11 

Ms. Huzaifa Iftikhar · 
D/0 Iftikhar Ahmad Zargar 
RIO Botshah Colony, Lal Bazar, Tehsil & District Srinagar-190023 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and veritication of his/her character 

and antecedents from CID. His/her name has been entered under serial 

.No.J/(-1172-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be . . . . 
sought before the date of expiry unless the absolut~/final enrollment as an 

Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Srinagar. 
Secretary,· Bar Council of India, New Delhi 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, J&K High Court Bar Association, Srinagar. 
CPC e-CoLirts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Huzaifa Iftikhar, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No~S.f~ fiPll.;/RG/LP Dated: !!!f_-11 -~023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Ms. Humarah 
D/0 Abdul Gani Najar 
RIO 106 Wani Mohalla, Mazhama, Tehsil Magam, District Budgam-193401 

12 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered unde·r serial 

No.JJ(-1173-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

ByOrder. ,.-,· ~w~ 
Registra~ (~dministr{\ltion) 
ftXJlv~ w 

No:$C:>'"~bf-Jt.? IRG!LP Dated:{') {1_-11-2023 ~II 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. , 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Humarah, Advocate 

...... for information and necessary action. ~ ' v-;::_ 
~- ' 

Re~JtJtttron) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

13 

RrivisiONAL J 

ENROLLMENT 
-

N 0 T I F I C AT I ON 
' . 

No:_2.S',C)"""f 1'a2JIRG/LP Dated: a-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Ms. Ifra Firdous 
D/0 Firdous Ahmad Sheikh 
RIO Munawarabad, Naqashpora, Tehsil Khanyar, District Srinagar-190001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1174-202~ in the roll of Advocate maintained by this Registry. 

The re~~wa~/extension o~ provisi_<?nal licencefet:Jrollment must be 

sougrt b~f<?re ~he date <?~ ~X.Pi.ry_ u.~Ies_s t~e a~sC?,Iuteffina! e~r?ll~eJ~t. as- an 

Advocate is ordered there before. ... . .. . . . . . . .. , 
By Order vJ" ~ 

• 
d""'' • -

~trarAminis!rtn) 

No: .ro?-,]/-& /RG/LP Dated:c:zCJI-·11-202~~ J_/' &
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also l<eeping record of the same. 
7. Ms. Ifra Firdous, Advocate 

...... for information and necessary action. \ . , 

r~-~~ 
?;t:td;s~ 

i. 
I 
i 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:2S{6 c-p_,llj/RG/LP Dated: ~-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

14 

Ms. Ishrat Nabi 
D/0 Gulam Nabi Rather 
RIO Kremshore, Rather Mohalla, Tehsil Khansahib, District Budgam-191111 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has .been entered under serial 

No.JK-1175-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence_!enrollment must be 

sought before the date of expiry unless the absolute/fin~l enrollm~nt as an 

Advocate is ordered there before. 

By Order 
d"'' • 
Registrar 

IRGILP Dated:C':lf)·11·2023 

dministration) 

~~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President District Bar Association, Budgam. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Ms. Ishrat Nabi, Advocate ~ , 

. ..... for information and necessary action. _· . .-...f'J"· · 

. OV'-----
-~. .· ,- , - . - tl 

Registrar (Administration) 

~~t 



HIGH COURT OF JAMMU & KASHMIR AND LADAiffi AT JAMMU 
(Exercising powers ofBai· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0· T I F I C A T I ON 

No:J.)f"j= 1ft~l3/RG/LP Dated: ~-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Ms. Lubna Gazal 
D/0 Abdul Majeed Payer 

15 

R/0 Gugloosa, Bala, Payer Mohalla, Tehsil Trehgam, District Kupwara-
193224 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No~JJ(-1176-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

' By Order ~ 
~ rJ' ... - -· , 

Registrar (A~ministrat\?n) Jt.,./ 
_n :>A 1~ ,.~, '-/V~ \\v~r 

No\.:)S> :2 '1 1-- 71J~IRGILP Dated~~1--11-2o23 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Kupwara. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Ms. Lubna Gazal, Advocate ~ 

. ..... for information and necessary action. . .. 
. 0\/"v-J' 

~ . " -

~gistrar ~}:~trat\\j J/ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No~@ oftaf?/RG/LP Dated: (j1· -11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

16 

Ms. Maryam 
D/0 Tahseem Bashir Balti 
RIO House No.213, Firdous Colony, Upper Soura, Buchpora, Tehsil Eidgah, 
District Srinagar-190020 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisfonal /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JJ(-1177-2023 in the roll of Advocate maintained by this Registry. 

The r~newal/e~tension ~f provisi~nal li~ence/e~rolhl)e,nt . n:t~~t be 

sought b~fore the date o,f expiry un_less the absolute/fi~~l enrollrr_ent ~s ~n 

Advocate is ordered there before. 

By Order 

~ ~~tr~~-dministra~on~ / 
_(1"-r,.l. I A I fi>,<I:!t 1V \ ~ V/ 

No~_uf1t1.-u+ IRG!LP Dated:~cT-11-2023 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. · 
President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Maryam, Advocate 

. .... .for information and necessary action. 

#""'"') • 

Regi 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

, * * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No:.1S""S9 (bgatRG/LP Dated: t2.!L "11 "2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

17 

Mr. Mujtaba Ferooz 
S/0 Ferooz Ahmad Bhat 
RIO Hakura, Badasgam, Bhat Mohalla, Tehsil Doorn, District Anantnag-
192211 

· has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JJ(-1178-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

r1. I 

Registrar dministr~tion) 

(;\ . Jv?tt rv A!!Y' 
No: Se!J/2- /q.JRGILP Dated: ~P'11-2023\.!:Y · .?"/&!\\ 
Copy forwarded to the: " . \ 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Anantnag. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
Incharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Mujtaba Ferooz, Advocate .. _. 

.. ... .for information and necessary action. ~ . ~ . 

- ~ 
~ - . . 
at~;; nip~ 



!> 
' 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising power.s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:~S 6o 1h2.3/RG/LP Dated: f1!!l::_ -11-2023 

" 
It is hereby notified that vide High Court Order Dated 01.11.2023 

Mr. Mohd Samin 
S/0 Abdul Rehman Shawl 

18 

RIO H.No.15 near Arya Samaj Mandir, Ward No.7, Tehsil & District Rajouri-
185131 

has been admitted ·and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance ofthis notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her c~aracter 

and antecedents from CID. His/her name has been entered under serial 

No.JJ(-1179-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
. . 

sought before the date of expiry unless the abs<?lute/final enrollment as an 

Advocate is ordered there before. 

By Order 
,-,. 
Registrar Administra~\on) 

No:.l()£ae; -:L?-·IRG!LP Dated: ~'1·-11-2023~ Jv~vio/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, _Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. · 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Samin, Advocate 

...... for information and necessary action. 0 ~ 
~~ 

r"'J • \ 

;g;ri;:at~ 



..... : ..... ~···-· -· 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act,.l961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No:2s-6 I 7/-4AJ!J/RG/LP Dated: ~-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

19 

Ms. Mridul 
D/0 Rajesh Kumar 
RIO Danhor, Loharn, Tehsil & District Rajouri, 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional ILL. B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1180-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
. . I 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

' 
By Order \ ---"~ 

,-,~~ 
Registrar (Administratt~ 

No:5CJltdf)- .j§: IRG/LP Dated: ~-11-2023 ~ '"'0 WI? 
I ' 

Copy forwarded to the: -
1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Rajouri. 
Se9retary, Bar Council of India, New Delhi 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, District Bar Association, Rajouri. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Ms. Mrid ul, Advocate 

.. .... for information and necessary action. \ ".Av-/' ~ 

n·~~ 
&tJ~m~trtY 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~'1 6 f'l.L}RG/LP Dated: 0) -11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Ms. Mehak Jan 
D/0 Ghulam Ahmad Wani 
RIO Village Bathar, Tehsil & District Budgam-190014 

20 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1181-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licenc~/enrollf!lent must be 

sought before the date of_expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. . 
By Order 

. ~ 
~ . 0 ;.;"" \\ 

Registfc:tr (Administratio~ 

0~ ~v----/RG/LP Dated:_·_-11-2023 . 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. l\1ehal{ Jan, Advocate 

...... for information and necessary action. .. 
~ 

,..-,. ~ ... ).:> 
ReV5trar (Administration) 0'2> 
~~ 1/ . 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advo~ates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:ds-6.:z.1hkJRG/LP Dated: ~-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Ms. Mukadas Azad 
D/0 Azad Ahmad Wani 

21 

RIO Karapora, Khushki, Rainawari, Kawai Mohalla, Tehsil Khanyar, District 
Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JJ(-1182-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 
, 

Rr-J •. t~(AA9 .· . t(YJ'-t~) eg1s rar ~ mm1s ra 1 n . 

No:Si>lf!Jf,-/.;3 /RG/LP Dated:.ti:-·11-2023 . s/ ~ tb 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Mukadas Azad, Advocate 

...... for information and necessary action. ' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising pnwers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON .. ~ 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Ms. Nighat Rashid 
D/0 Abdul Rashid Rather 

22 

RIO Hardushoora, Gubar Mohalla 7Tehsil Kunzer,~~District Baramulla-193404 

has been admitted and enrolled as an Advocate on -the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JJ(-1183-~~23 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be . .. . . . . . . . . ; . 

sought before the date of e?'p~ry unless .th.e abs~lute/final erro!lm~nt, as ar:t 

Advocate is ordered there before. . . ..... . 

By Order. ~ov--;--
RII""j •• t Jd . . f t• ). eg1s rar mm1s ra 10n 

No:$6'-/l!f:t·S.f~/RG/LP Dated:~-11-2023 ~ V ~ C:,:Y 
Copy forwarded to the: - · 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nighat Rashid, Advocate 

...... for information and necessary action. \ ~ a 

~10J'-:::---

~rJ;m;:r~hfr 



HIGH COURT OF JAIVIMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No:15""5l;fJ!JB/RG/LP Dated: a-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Ms. Nuzhat Bashir 
D/0 Bashir Ahmad Bhat 
RIO Aloosa, Tehsil Aloosa..?District Bandipora-193502 

23 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-11~4-2023 in the roll of Advocate maintained by this Registry. 

~he rene~alfextensio~ of prc:>'{is.ional li~ence/enrollment must be 

sough~ .before t.he da~e of exp_iry u~les~ t~.~ a~~ol.u~~/fi!l~.l e~~~llmer:tt as .an 

Advocate is ordered there before. .. . 

By Order .vl 
. o.(/J'-~ 

rJ ~ . • 

. Registraf\.l}dmi~at~ 

No: 5CJ-IJS:J ... ~9 .. /RG/LP Dated: tY ~ ... -11-2023~ \A/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nuzhat Bashir, Advocate 

...... for information and necessary action. 



' i .. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No~6§ ~.g/RG/LP Dated:~ -11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Mr. Naeem Ahmed Tantray 
S/0 Bashir Ahmed Tantray . 

24 

RIO Ward No.1, Hayat Nagar, Tantraygam, Village Loran, Tehsil Mandi 
District Poonch-185102 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JJ(-1185-2023 in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Poonch. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
Incharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Naeem Ahmed Tantra:y, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No:U66 tpJ3/RG/LP Dated: ~-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Mr. Nikhil Upadhayay 
S/0 Ravi Kant 
RIO Village Machhedi, Tehsil Lohai Malhar, District Kathua-184204 

25 

has been admitted. and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate froin concerned University and verification of his/her character 

and antecedents from CIO. His/her name has ' been entered under serial · 

No.JK-1186-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
• • •• •• • • • • 0 • • • • 

sought before the date of expiry unless the absolute/final enrollment as an . . . . . . . . . . .. . . . . . . . .. . . . 

Advocate is ordered there before. .. . 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Kathua. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Nikhil Upadhayay, Advocate 

.. .... for information and necessary action. 'I 

,.,;J'
CN"~ 

mistrationJ,r;""' 

~\-~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

N~~b7 ~)o~$RG/LP Dated: _-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Ms. Pandith Zainbul Khursheed 
D/0 Kh ursheed Ahmad Pandith 
RIO Hamray, Tehsil Pattan, District Baramulla-193121 

26 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1187-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Baramulla. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Ms. Pandith Zainbul Khursheed, Advocate 

. ..... for information and necessary action. 

' 
~h/~~~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * I 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No~6&. ~/RG/LP Dated:~"11"2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Mr. Phalaishwar Kotwal 
S/0 Dharam Singh 
RIO Bijarni, Tehsil Bhagnah, District Doda 
AlP Shant Nagar,Oid Janipur, Jammu 

27 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.Jl(-1188-2023 in the roll of Advocate maintained by this Registry. 

The ~enew~llextension of provisional Jicence/enrolln;u~nt must be 

sought. before t~e d.ate of expiry .unless the absol'-:lte/final en~ollment as an 

Advocate is ordered there before. . . . . 

By Order 

Copy forwarded to the: " 
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Dada. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same.· 
7. Mr. Phalaishwar Kotwal, Advocate 

...... for information and necessary ac:. ~OV' ~ ~ 

~ ~m0:trat) . 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No:2.S""E/j~').,yfRG/LP Dated: ~N11N2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Mr. Rouf Ahmad Bhat 
S/0 Mohammad Maq boo I Bhat 
·R!o Chandian Pajan, Tehsil Devsar, District Kulgam-192231 

28 

has been .admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1189-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

ministration) 

/~ t }b/ 
NoS"'ol( q.j -OJ.b #11\1 
Copy forwarded to the: N 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rouf Ahmad Bhat, Advocate 

...... for information and necessary action. .. 

~ 

~tr:;c~tt~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No::lS) D -{).,)f}G/LP Dated:~ -11-2023' 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Mr. Shivam Jandial 
S/0 Sanjay Kumar 
RIO W.No.4, Battal, Tehsil Majalta, District Udhampur -182117 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL. 8 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JJ(-1190-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 
,. 

By Order r?·~~::-
~dministrat) 

!RG/LP Dated: £:4_-11-2023 ~~ Jf/ ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shivam Jandial, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON . . . 

N~7/~)-~)3./RG/LP Dated: ~-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Ms. Shilpa Bali . 
D/0 Satpal Bali 
RIO V.P.O Doghani, Sangpur, Tehsil Nowshehra, District Rajouri 

30 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JJ(-1191-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
. . . . . . - . . ' ... 

s~~g_ht .before the date of expirY .. l:Jnles~ ~he abs<?lute[fi~al en~oll.m.ent, a!? an 

Advocate is ordered there before. . . ... 

' By Order ~()J-~ 
rJ . •. . . t t" ) Registrar (h1ms ra 1on 

!RG/LP Dated:t!!}_-11-2023~\\. ~ \o,:.. 
Copy forwarded to the:-
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shilpa Bali, Advocate· 

...... for information and necessary action. ~ _: 
. ·~ 

~ , ~ . 

Reg% Z11strati~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No: )!"7)1)'~LP Oated:~-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Mr. Sahil Singh 
S/0 Sanjay Kumar 
RIO Village Machhedi, Tehsil Lohai Malhar, District Kathua-184204 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-11?2-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provision~! licence/enrollment must be 

sought before the date of e~piry unless the absolf.:lte/final enrollment as an 

Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, ~<athua. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sahil Singh, Advocate 

...... for information and necessary action. \ _ ... 

~· ~·¥_~ 
~ira~/;:~seion) 



/ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
;._ ~ (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2539 of 2023/RG/LP Dated: 01-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Mr. Siddhant Sel{hri 
S/0 Mr. Rajesh Sekhri 
RIO H.No.15, Lane No.2, Surya Vihar, Patta Chungi, Talab Tillo, Jammu 
Tehsil & District Jammu 
AlP Kothi No.9-A-Special, Behind Police Station/ Women Cell, Gandhi Nagar, 
Jammu-180004 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.J/(-1193-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 49631-38/RG/LP Dated: 01-11-2023 

Copy forwarded to the: -

~· 
Regi 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 

• 

OJ'.~ 10')..~ 
0\ ..... ,, .... 

~rar (Administration)~ 

~ ~ ,~. 
()\•''" 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Siddhant Sekhri, Advocate 

...... for information and necessary action. 

d""") • 

Reg~ 
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Registrar (Administration) 
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Nt:S 7~ ~r1RG/LP Dated: 4M11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Mr. Shehriyar Mushtaq 
S/0 Mushtaq Ahmad Mir 
RIO Shah-i-Hamdan Colony, Krangsoo, Tehsil & District Anantmig-192125 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her· name has been entered under serial 

No.JK-1194-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order '\ 

OV'-~ 
«trar Administration) ' 

No:.)oS]"f- J6 !RG!LP Dated:~-11-20~~\ ~ Jv-fl!> ~ 
Copy forwarded to the: M 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Anantnag .. 
CPC e-Courts •. High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Shehriyar Mushtaq, Advocate 

. ..... for information and necessary action. 



.·.·. 

HIGH COURT OF JAMMU & KASHMIR AND LAD Alai AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No)..S 21'~15/~G/LP Dated: 4-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 
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Ms. Sid rat Rashid Mir 
D/0 Abdul Rashid Mir 
RIO House No.19, MP Lane, Kursoo Rajbagh, Near Huriyat Office, Tehsil & 
District Srinagar-190005 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to .the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.J/(-1195-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
OJ'-~ 

~sirar <Afministrtnj 

NoSo~~z-63, IRG!LP Dated:6q -11-202~[£J-V~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the ne,xt issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Srinagar. 
"CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Ms. Sidrat Rashid Mir, Advocate 

. .... .for information and necessary action. 

·-·-·. 



~· 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No: ):-f7J..(}._J)RG/LP Dated:4·11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Ms. Shugufta Bhat 
D/0 Gh Mohmmad Bhat 
RIO Zaripora, Trigam Tehsil Sumbal Sonawari, District Bandipora 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate-from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.Jl(-1196-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 
. . I • • 

sought before the date of expiry unless the absolute/final enrol!ment as an 

Advocate is ordered there before. 

By Order 

No:S?~s 6ft--7 I 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Bandipora. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Ms. Shugufta B.hat, Advocate 

.. .... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No:)-576 ~)o)/RG/LP Dated:~-11,-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Ms. Safa Shafi 
D/0 Mohammad Shafi Mir 
RIO Dolipora Tehsil kreeri District Baramulla-193108 

36 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JJ(-1197-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

I 

By Order fN'-~ 
,ri . . . . r 

RegRtras dmieation) 

No:Sf:D7)-78= !RGILP Dated:!!fj_-11-2023lY ~ ~ 
Copy forwarded to· the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts,· High Court of J&K and Ladakh, Jammu·for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. · 
7. Ms. Sa fa Shafi, Advocate 

...... for information and necessary action.. ~ dV':~ 

~v~cis~ 
._ ... ___ . ·. · ..... · ----· 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENRO~LMENT 

N 0 T I F I CAT I ON 

)...-5/7~)-.)'j 
No: /RG/LP Dated:~-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 
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Mr. Tajamul Nabi Dar 
S/0 Ghulam Nabi Dar 
RIO Hardu Ichloo, Lonthipora, Tehsil Tangmarg, District Baramulla-193402 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council- provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.J/(-1198-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
~,...,., 
~ r;. 

Regi a 

No:f o_S/ 9~gs- IRG/LP Dated: 4-tf-~i[ 
Copy forwarded to the: -

Cfministr-~tion} 

y~\}y 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of lndic;:1, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. · 
President, District Bar Association, Baramulla. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Tajamul Nabi Dar, Advocate 

. ..... for information and necessary action. ~ , 
i /J..J>-.v-" ~ 

if"} • " v- ~--. 

~e~tl)'r J iJ!zisf{ation) 

~lv v~~ 



v 

HIGH COURT OF JAMMU & KASHMIR AND LADAiffiAT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:~/&a6~~G/LP Dated:~ -11-2023 . I 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Ms. Tamcy Gnl 
D/0 Gh Mohd Rather 
RIO New Colony, Bonmakhama, Tehsil Magam District Budgam-193401 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JJ(-1199-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolu~e/fin~l enrollment as an 

Advocate is ordered there before. 

By Order 

#""/ r 

Registrar · 

NoS_c£8;6~q) !RGILP Dated~ -11-20~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Budgam. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Ms. Tamcy Gul, Advocate 

. ..... for information and necessary action. ~· . ~ 

,_, • ()V' ~ 

Registrar\ ministration) 

~Jy~\y 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No:l.S7q~~~G/LP Dated ~-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Mr. Umer Alam 
S/0 Mohd Alam Khan 
RIO Bimyar Tehsil Boniyar, District Baramulla-193122 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JJ(-1200-2023 in the roll of Advocate maintained by this Registry. 

The re~ewal/extensio.~ o~ provision~! licence[enrol~men~ !lJUSt b£? 

sought before the d?te of e~p_irv. ~nless the absoll;Jte{final en~o!~ment a~ an 

Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Umer Alam, Advocate 

...... for information and necessary action. \. vv. ~ 
nr -~~ 
Re~istr~ (Adminis~(atioh) 

'tV J~-- flY> ~ ¥ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No:)J8o ~)# _!jRG/LP Dated:~-11-2023 

It is hereby notified that vide High Court Order Dated 01.11.2023 
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Mr. UbaidSidiqi 
S/0 Nissar Ahmad Sidiqi 
RIO Jawahar Nagar, Tehsil South, District Srinagar I 9 o o o S 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned Univer~ity and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JJ(-1201-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be . . . . 

sought befo~e the date of ~xpiry unless the absol,ut~/~inal e.nrollment as ~n 

Advocate is ordered there before. . . 

By Order 

tf""""J • 

Regis~ 

NoS_Ob6 )--CJ b IRGILP Dated:4·11-2023 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 

' ov--1\.f""'....---
ministration) ,. 

/~~ 

3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Ubaid Sidiqi, Advocate 

.. .... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No :)3""'8) 'idoj'!JRG/LP Dated :4-11-2023 

~ 
41 

It is hereby notified that vide High Court Order Dated 01.11.2023 

Mr. Vikran t Jljyal 
S/0 Tarsem Lal 
RiO H.No.182, W.No.S, Raipur Satwari, Tehsil Jammu South, District Jammu 
-180003 

has been admitted and enrolled as· an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL. B 

Degre~ Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JJ(-1202-2023 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order ' (IV'-~ 
~r 

Registrar 

No5_o6o )..-I ?:> !RG!LP Dated:t24--11-202~ 
Copy forwarded to the: -

ministrco~v· 

. ~ ~,, 

1. Principal District and Sessions Judge, Jammu. 
2 Secretary Bar Council of India, New Delhi . 3: Manager,' Government Press, Jammu for publication in the next Issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu.. . 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. . . . 
lncharge Library, High Court Wing Jammu/Snnagar for mformat1on and 
also keeping record of the same. 
Mr. Vikrant Jijyal, Advocate . 

. ..... for information and necessary action. ~ 

~r.J"o. 

eta~~~~~ 


